
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

OA No.708 of 2010 
Cuttack, this the 19th  November, 2010 

DumukaNaik 	 Applicants 
Versus 

Union of India & Others 	 Respondents 

CORAM 
THE HON'BLE MR. C.R. MOHAPATRA, ADMN. MEMBER 

It appears that representations made by the 

Applicant under Annxure-A/6 series pertaining to the 

present relief claimed in this OA are still pending 

consideration of the Respondent No.3 	Hence without 

expressing any opinion on the merit of the matter, this OA 

is disposed of at this admission stage, as consented by 

Learned Counsel for Applicant as well as Mr.P.R.J.Dash, 

Learned ASC for the Union of India, appearing on notice 

for the Respondents with direction to the Respondent No.3 

to consider and dispose of the said representation with a 

reasoned order and communicate the same to the 

Applicant within a period of thirty days from the date of 

receipt of copy of this OA. 

Mr.Padhi, Learned Counsel for the Applicant 
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undertakes to deposit the postal requisite for onward 



I 
transmission of copy of this order along with OA to the 

Respondent No.3 for compliance of this order by 

November, 2010. Free copy of this order be given to 

Learned Counsel for both sides. 

(C. Rhra) 
Mernber (Admn.) 
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